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CENTRAL ADMINISTRATIVE TRI
PRINCIPAL BENCH: NEW DEL

Ne u quhﬂ, this the 24th day of August,1994
Hon'ble Shnri JeFe Sjyhearma,i"iemb@rgfj}
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shri ddei Vir singh,

Junior Engineer r{Civil},

%ﬁvoaw. Civil Sub Q;Vlslﬂﬂ,

Deptt of Telecommunicaetion,

h-—n]i//‘ F =] \‘Jdg«:i‘:r,

Gheziabad,

Rjo 5C..330, Shastri Nager, »
Sh&ziab&do . e v o8 “EJC}.}LC: i"lt

{8hri KeK. Puri,Advocates
Vs,

1, Union of Indie
through 4
Superintending Engl inecr Civil
Telecom. Civil Circle, ;
Oemartment of Telecommunicztion{Civil Wingj
7, Rani Lexmi Bei Marg,

S’

[43]

2, The fssistent Engineer{Civilj
Telecom Sub Division,
R6 /47, Raj Nager,
Ghazizbad. esos. RESspondents

0 RDER (ORAL)

Hon'ble Shri JePe She rma ,Member {J)
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The applicant has assaile
(fnnexure f-1) dated 10.56.1594 by which 2 longuwith
applicant number of other psrsons were treanaferrsde.
The applicant was transferred from Ghazizbad Lo
Lucknow against an existing vEcanty. 4 notice was
issued to the respondents and Shri V.&.R. Krishna
appsars. when the hesring commenced the lesarned

counsel for the applicznt Shri KsK. Puri has filed

s orpder dated 5.8.1994 that the tr&nsf@r'aré@r has
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been kept in abeyance till further orders. In visw
of this, the applicant is withdrauing this application,

The epplication is therefore dismissed &s

“withdrawn. Cost on parties.
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